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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FOURTEENTH SESSION

THE KARNATAKA SALES TAX (AMENDMENT) BILL, 2017
(L.A. Bill No. 20 of 2017)

A Bill further to amend the Karnataka Sales Tax Act.

Whereas it is expedient further to amend the Karnataka Sales Tax Act,

1957 (Karnataka Act 25 of 1957) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-eighth

year of the Republic of India, as follows.-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Sales Tax (Amendment) Act, 2017.

(2) It shall come into force on such date as the State Government may be

notification, appoint.

2. Amendment to second schedule.- In the second schedule of the
Karnataka Sales Tax Act, 1957 (Karnataka Act 25 of 1957) (hereinafter referred to
as the principal Act),-

(i) in Part “M”, in serial number 12, in the entries relating to item (i), in
column (3), for the words "thirty percent”, the words "thirty-five percent” shall be
substituted;

(1) in Part “P”, in serial number 5, after the entries relating to item (iv), the

following shall be inserted, namely:-

“(v) Natural Gas including Piped Natural Fourteen and one half
Gas (PNG) and Compressed Natural percent”
Gas (CNQG)

3. Amendment of fourth schedule.- In the fourth schedule of the principal
Act, in serial number 8, in column (4), for the words "four percent”, the words "five

percent” shall be substituted.



STATEMENT OF OBJECTS AND REASONS

Tax on petrol, high speed diesel, aviation turbine fuel, crude oil and natural
gas shall be levied from a date that the GST Council may decide. Till then and even
after that, States will be empowered to levy tax on sale of these products. Hence, it
is considered to amend the Karnataka Sales Tax Act, 1957 (Karnataka Act 25
of 1957).

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.

SIDDARAMAIAH
CHIEF MINISTER

S. Murthy
Secretary (I/¢)
Karnataka Legislative Assembly



ANNEXURE
EXTRACT FROM THE KARNATAKA SALES TAX ACT, 1957
(KARNATAKA ACT 25 OF 1957)

XXX XXX XXX
SECOND SCHEDULE
Goods on the sale of which a single point tax is leviable on the first or earliest of
successive dealers in the State under section 5(3)(a)

Sl.No. Description of goods Rate of Tax
1 2 3
p.9.9.4 XXX p.9.9.4
PART M
1. Machinery, that is to say,—
XXX XXX XXX
12. Motor spirits, that is to say,—
(i) Petrol including aviation fuel Thirty percent.
p.9.9.4 XXX XXX
PART P
S.Petroleum products, namely,—
(1) Asphalt (bitumen) Sixteen percent
XXX XXX XXX
(iv) Naptha Twelve percent
XXX XXX XXX

FOURTH SCHEDULE

Declared goods in respect of which tax is leviable under section 5(4).

Sl. No. Description of the goods Point of levy Rate of tax
(1) (2) (3) (4)
XXX XXX XXX
8. Crude oil as specified Sale by the first or Four percent
in clause (iic) of section earliest of successive
14 of the Central Sales dealers in the State
Tax Act, 1956. liable to tax under
this Act.
XXX XXX XXX
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